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"Smu&'&'lin&, of Goods from Indln tu 
China" 

r Shri Brajeshwar Prasad: 
I Sibrl Bishwanath Roy: 
I Shri Ramesbwar Tsnth: 

I Dr. L. M. Slnrhvi: 
Shri C. K. Bhattachary~la: 

*5'78. ~ Shri Prakash Vir Sb;astri. 
I Shrl Yashpal Singh: 

I Shri Gulshan: 
Shrl H. V. K()ujalgi: 
Shri Vbhwa Natll Panrtey: 

l Shri Ram Harkh Yadav: 

W ill the Minister of Finance be 
pleased to state: 

(a) whether Government's aaen-
tion has been drawn to the news pub-
lished in the Republic D~y SpecIal 
number oC 'Blitz' that ricC'. sugal', gill' 
and cement are i:>eing smuggled from 
India to China ull :! widespreaci scale; 
and 

(b) if so, the .te93 tuken to prevent 
it? 

The Deputy Minister In the ~nnjs
try of Finance (Shrl Rameshwar 
Sahu): (a) and (b). The Govern~ 
ment's attention has been drawn to 
this news item, out the report that 
rice, sugar, gur and cement are 
being smuggled from India to Chine. 
on a widespread 9Cale IS not correct. 
All ,border check posts haVa been al-
erted and the situation is being kept 
under close watch. 

FOOtl Plan 

r Shri p. Venkatasubbalah: 
Shri P. C. Borooah: 

I Shrl P. G. Sen: 
*57 • .J Shrl Ram Sewak: 

"1 Shr! Krlsbnapal SIn&,h: l Shri P. R. Chakraverti: 
Shrl Vldya Charan Sbultla: 
Dr. Chandrabhlln il(lll'h: 

Will the Minister of Planning be 
pleused to state: 

(a) whether Government propOSe 
to prepare a separate plan fur aifJ-
cultural production both at Central 

and State levcls in order to give more 
impetus to the agricultural prodlllt-
tion; and 

(b) if so, the salient features th~re
of? 

The M.inister uf Planning' (Shrl 
8. R. Bhapt): (a) Yes, Sir. 

0( b) I t is under consideration. 

State Electrirlty Boards 

r Shri Indrajit Gupta: 
I Shri DaJi: 

"580. ~ Shri Mohammad Ella,;: 
I Shel Ram Harkb t'adol\': 
l Dr. Mahadeva Prasad: 

Will the Minister of Irrigation :.nd 
Power be pleased to state: 

(a) whether any review of the ap-
pointment of members of the I:)tute 
Electricity Board .. by the State Gov-
ernments concerned has been malic 
by the Government of Iudia ill terms 
of Section 5 of the Electricity Supply 
Act, 1948; 

(b) if so, whether th,~ existinv, ill'o-
visions of the Electricity Supply Act 
are considered adequate to lake I:lIl'e 
of the present rate of power develop-
ment; and 

(C) whether Government have tIny 
pl'oposal under consideration to 
amend the above Act to deal with the 
present power devt!lopmer.t rn'l)grllrn-
me? 

The Minister uf Irrigation ,:tnd 
Power (Dr. K. L. Rao): (<1)' to re). 
The State Governments have con~tJ
tuted the State It';lectricity Board~ 

keeping in view the prOVisions 01 Sec-
lion 5 of the Electriclty (Supply) Act, 
1948. The Government of India ha",. 
not carried out lIny review III this 
-:onnection So far. Thl! questillll 01 
:lmending the Act is una('!' c(msidt:l'u-
tion to overcome sOmc working dim-
culties and to incorporute the recom-
mendations made by ':lC Venkata-
raman Committee. At thill time l'Ult-
Ible amendments to Seetion 5 will 

also be comJidered. 




